
D 
	

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKLJLAM BENCH 

O.A. No. 	618/92 	
t9 

DATE OF DECISION 9.3.93 

V Madhusoodhana Sarma 	 Applicant (s) 

fir, MR Ra.iendran Nair 	 Advocate for the Applicant (s) 

Versus 

cub—Divisional Officer Ialegr% n dent ( s ) 
Cherth'ala, and 2 others. 

Mr. P 3ankarankutty Nair,ACGSdvocateforthe Respondent (s) 

CORAM: 

The Hon'ble Mr. SP Mukerji 	 Vice Chairman 

The Honble Mr. AV Haridasan 	 Judicial Member 

1. Whether Reporters of, local papers may be allowed to see the Judgement 
? 

7-2. To be referred to the Repprter or not ? fr' 
Whether their Lordships wish to see the fair copy of the Judgement ?tv- 
To be circulated to all Benches of the Tribunal ? r--' 

JUDGEMENT 

SHRI SP I1UKE3I,H.ON'BLE VICE CHAIRfIRN 

We have, heard the learned counsel for both the 

parties and gone through the documents on this application 

in unich tne applicant has sought re—engagement and regula-

risation on the basis of his previous casual service between 

7.3.78 and 1.4.81. Since this casual service has been 

prior to the imposition of the ban, we reel that the applicant 

deserves consideration. In the counter affidavit the respond-

ents have stated that the applicant has railed to produce any 

documentary proof in respect of his past casual service except 

Annexure—I which is a certificate given by .Shri V Sukumaran, 

Lineman, Telephones, Shertallay dated 1.9.91. 

2. 	 The learned counsel for the applicant during the 

course of the arguments stated that the aj5plicant will be 

satisfied if this application is disposed of with appropriate 

N' 
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I 

—2- 

direction to R.1 for disposalor his representations 

at Annexure 2 dated 28.9.91 and I4nnexure-2 A dated 

17.12.91. me original of the representation was 

submitted to the 1st respondent in Lialayelam. 

3. 	In the above light, we dispose of the application 

with the direction to R.l to dispose of the representations 

of the applicant dated 28.9.91 and dated 17.12.91 in 

accordance with law and after verifying the casual 

service as averred by the applicant in the representations. 

mis should be done within a period of two months from 

the date of communication of this order and the decision 

communicated to the applicant. 

4.  

( 	HARIDASAN) 
Judicial member 

9.3.93 

No order as to costs. 

(.sp mUKERJI) 
Vice Chairman 

Sr 


